GOVERNMENT OF INDIA
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(DEPARTMENT OF PERSONNEL & TRAINING)

LOK SABHA
UNSTARRED QUESTION NO. 1369
(TO BE ANSWERED ON 25.07.2018)

VIOLATION OF PROMOTION RULES
1369. SHRIMATI RAKSHATAI KHADSE:
Will the PRIME MINISTER be pleased to state:

(a) whether cases of violations of promotion rules by the States in case of All India Service
officers creating anomaly in overall cadre of same batch have come to the notice of the
Union Government;

(b) if so0, the details thereof and the number of such cases which have come to notice during
the last three years and the current year, State-wise;

©) whether the Government has established or proposes to monitor such type of violations;
and

(d) if so, the details thereof along with the guidelines and instructions issued in this regard
from time to time?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH)

(a) & (b): During the last three years and the current year, three cases of promotion without
completing the mandatory length of service i.e. 25 years for Higher Administrative Grade in
Madhya Pradesh, Karnataka and Rajasthan and one case of promotion without completing the
mandatory length of service of 16 years for Super Time Scale in Punjab Cadre have come to the
notice of the Department of Personnel and Training. No cases of violation of promotion Rules
have been reported by the Ministry of Home Affairs and Ministry of Environment, Forest and
Climate Change in respect of IPS and IFS officers respectively.

(c) & (d): Government of India issues instructions to the State Governments as well as inform the

respective Accountant General to adhere to the respective Promotion Guidelines. Copies of IAS
and IPS Promotion Guidelines are enclosed.
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PRINCIPLES REGARDING PROMOTION OF MEMBERS OF THE
INDIAN ADMINISTRATIVE SERVICE AND COMPOSITION OF

COMMITTEES

DEPARTMENTAL PROMOTION

An officer is eligible for appointment to the Senior Time Scale on
completion of 4 years’ service, subject to the provisions of rule 6A of the
IAS (Rectt.) Rules, 1954'. A Committee consisting of the Chief Secretary
and two officers of atleast Supertime Scale level of the State Government
concerned shall evaluate the performance of the eligible officers for deciding
their suitability for promotion to posts in the Senior Time Scale”. Subject to
availability of posts, this scale can be allowed from or after 1% January
during the relevant year in which officers become eligible for this scale® .

II. APPOINTMENT TO THE JUNIOR ADMINISTRATIVE GRADE

An officer is eligible for appointment in the Junior Administrative
Grade on completing 9 years of service! . This grade is non-functional and
shall be admissible without any screening, as a matter of course, to all the

= . : ; . 4
officers of the Senior Time Scale from Ist January of the relevant year® ,
except in cases where any disciplinary/criminal proceedings are pending
against the officer.

III.  APPOINTMENT TO THE SELECTION GRADE

An officer of the Junior Administrative Grade shall be eligible for
appointment to the Selection Grade on completion of 13 years of service as
per the proviso to rule 3(2A) of the IAS (Pay) Rules, 1954. A Committee
consisting of the Chief Secretary and two officers of the concerned State
Government, in the Supertime Scale or above, shaH screen the eligible
members of the Service for promotion in this grade® . This grade will be
available from or after 1¥ January of the relevant year subject to availability
of vacancies in this grade’

1.Rule 3, IAS (Pay) Rules, 1975.

2.DP&T’s Letter No. 11030/20/75-AIS(I),dt. 27.12.75
3.DP&T’s Letter No. 11030/15/97-AIS(11),dt. 15.10.97
4 DP&T’s Letter No. 11030/22/91-AIS(II),dt. 16.3.93



V. PROMOTION IN THE SUPERTIME SCALE

The members of the Service who are working in the Selection Grade
and have completed 16 years of service” shall be eligible for appointment in
the Supertime Scale a¢ any time during the year of their eligibility, subject to
availability of vacancies in this grade. The Screening Committee to
consider officers for promotion in this scale would consist of the Chief
Secretary as Chairman and 2 officers working in the grade of Principal
Secretary within the State Government concerned, as members.

If, however, there is only one officer working in the grade of Principal
Secretary to the Government available in the cadre, the senior-most
Supertime Scale officer available in the cadre may be included in the in the
Committee.

V. PROMOTION IN THE FIRST ABOVE SUPERTIME SCALE ie
PRINCIPAL SECRETARY TO THE STATE GOVERNMENT.

The zone of consideration for promotion in this grade may consist of
the Supertime Scale level officers who have completed 25 years’ service.
Prometion of officers thus cleared could be made at any time during the
relevant year, provided vacancies in this grade are available. The Screening
Committee to consider officers for promotion in this scale will consist of
the Chief Secretary as Chairman and one senior-most officer each working
in the grades of Chief Secretary to the Government and Principal Secretary
to the Govt. respectively in the cadre, as members. If an officer of the grade
of Principal Secretary to the Government is not available in the cadre, the
senior-most officer of the same level of the cadre working in the
government of India may be taken as a member.

VI. PROMOTION IN THE GRADE OF CHIEF SECRETARY

The zone of consideration for promotion in this grade would consist
of all the members of the Service who have completed 30 years of service.
Appointment in this grade would be made from amongst the officers thus
cleared, at any time during the relevant year and subject to the provisions
of rule 9(7) of the I.LA.S. (Pay) Rules, 1954. The Screening Committee for
this purpose shall consist of the Chief Secretary concerned, one officer
working in this grade in the cadre and another officer of the cadre serving
in Government of India in the same grade.
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PROMOTION TC SENIOR THIE SCALE
Director General and ‘%nsr;ec’zos’ General of police and where i cadre post of

e

DG exists, the Addl. D@ o? Bolice may evaluate the performanc of those members

n

of the service 4 %*c hav complet ted 4 years of service, ioF deciding their suitability
for promoi;on to Senior Time Scale posts keeping in view the provisions of rule BA
of the LP.S: (Rﬁcz’wtmw it} f%uie:, 1954 and make suuab} recominiendations to the

State chemmen t. This Suala shall be available from or after the ist Januaryof né

relevant year and su ‘;}Jec‘ to avaliability of vacancies i this grada.

I, PROMOTION 76TH
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13 years of se{vzbe fcr Drormixo“ (o the Selectior U’Séc 5% pérthe’ or cvisions ot
the IPS ¢ F’aV) RUseb, 1854, Oh thn baf-:, of mert with due r “a?d {0 58 ﬁi@s’st}f
Selection grade will be available from or a*%ar ist January of the r@’wa“ﬁi ;w

subject to the availability of va cancies in the sa aid grade.

{1y for Super Time Scale posts -
The Screening Committee for this purpose ¢ tior promotion 1o e grades DIG

2nd 13) would be the same, as the one co stituted for Screening of officers for

oromotion in the Selection Gr ade. Committee for the Union Tert itories Cadre wout
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An GHICE!Y who nas 0

= should be a}igébée sor reconsideration anelr eaining

(’ll

in the first instan

two mere emuai confidential reporis. Fof NG level, reconsideration

could be after earning. at least onemeore ACR.

<.

5 5 Sﬁecaai reviey may oe he done In casss wnere acverse remarks i in
an e‘%ﬁ er's annual confi idential reports are expunged subsequently as
2 rgs_uii of his representalion / memorial.
N Pericd of validily éii pangl
)] A zresh panel should L rvsared as soon as all ’ﬁ cificers in
4 o
" the earlier panel have been p provid ded § sOT g_m:.:ane mes’x’f of offic cers & shall
7 be caﬁs%der'ed batch-wise. Ca;’e shall i:,e faglken to ensure mat oificers
B are suggasted / considerad for ¢ gsg.em niment o vam@m Gsﬁd&a inihe

order of their interesse position | in the-panck The record of ti's-s cifice

swun i aarae‘zad sor promotion but are yet to be. agg,a@fed

don
'*g.‘ae.._ .

_ﬂe ;Juﬁ\:.! afzes a srﬂhmﬂaw inquiry’ es.ab!i h ﬁg changes

zmm cse, i’xh\, said \,s;tcer gaii i"Gz be E'JYQTG*ed pending the resuit

of i nqury

General Principles for promotion would be as given in Annexurs.
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ssued by the

that there are 710

wac_m vs to be "ﬁ!ied by pmﬂcf;an ofF RO

officers ar due for r*ros‘*eaen /
confirmation ciunﬂg’h year In quastion.

3. DETERMINATION OF 31 - It is sssen tzai that the numbsr of
YACANCIES vacfem_cies én resps t of which a:panel is to
' be ~preparad 32" uld be estzs“ ted as

s  aceurately as possible for this: ﬁﬁme '
Lhﬁ'vacancses 1o bs taken inid fzccﬁ it

= cix,ar ‘fﬁc.,gecs\,s ansz

w.faéénca,s mszs‘zg o i': '@ix‘
daputﬁmﬂ only " those casss of
desuzai‘ion'“er g’:&-& Hods sicesding 3 yaars
hould ba-taken ﬁ”‘@ account ial _"
ﬁfﬁ% e‘f-%he ama oer of ﬁéﬁu%at:sﬁ
holdi ing: the G@mfﬁtt*'ee wee:: ngs dor. 2
& vear of ‘more, .vacancies should B
& indicatad year-wise separately.
& 4.1 The proposals should bg complat :

and submitied 16 the Commitlss e
time. No proposal fof ﬁcé ng - 3
Committes -shoidd  be sent il ‘an:
'm,:s 2t least 80% of the ACRs {upt

¢ ‘and coinplete) are avahauio : "
auort should be made fo keep ithe &{’:‘R
dossiers, -Up +to-date fest this aspect is
advanced as the reason for not hoiding

i ¢

the Commitise meelings in lime

officer referred in @ara 2 shouid ¢ Es@

"es?cnaibi@ for monitoring the com
of the ACR dossiers.
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PROCEDUR E T

wel Y-

Cigeand e

Y

|
frudt

considersticn for promotion to the higher
srade and/or for confirmation, the period
of service rencered by an gilicer on
deputation should be treated  &s
comparable servics in his cadre for the
surposes  of pmmc‘tr n as well as
confirmation. ihis is subjest to ihs

condition that the deputation is with the
az}prgwal of competent authority and i s
cerlified that @ut for e::apuéatan,' he
officér would have continued o be in the
re!evant grade in his cadre. The sams

-~ would app;v in cases of cificers who are
cn study feave or 1r ining under the
various fraining schemes which 2r2

freated as dzzt}; for all purposes.

Facﬁ Commitiee should decida 68
own mathod and pro{:edufa for ah’feﬁ’me
sssessment .of . the suitability of 1
candidates.’ “a'm? Cerit has Io _fm
reccvfmzsd and -rewarded, adva w;.ﬂz
in ai if?if‘*’“t":: caresr v.@uid s*!’fﬁ 3
regarded as a matier - of cotirss
,,hea;z d be eameﬁ. E:g dint of i’:am _«‘z‘;ﬁ"{,
1 :i “esﬂi ’éd

s;ér‘crmance' sy requ | e~ <
While “iéa?ag*“ may’ n:‘:a‘t sakmﬂ 25
adverse remark in respect cf za-’x mser, ;1
cannot - alse  be rﬁgardsd
comphmaﬁ’cafy to the ericer as. m*ch
performance should - be regarded -
routine and md;stmgui:%ﬂ ed. 10§ o i;
the performance that is above averag
and performance that is s'aai!y T‘G;."&*Gf‘ﬂi j
which should entitle an *iﬁar
recognition and suitable rewards.

The annual Confide sntial R,f,x;ﬁ;: are
the basic inputs on the basis of whic
assessment is fo be 'made b; aac
Commitiee. the evaluation of ACRs shouid
be fair, just and nondiscri mmatr*r;'.
Commitiee should consider Fx{}hs for
equal number of years in ve 2
officers falfing within  the =zons o
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£
© during the - same  year, she follcving

during that year(s) the
tmt ’ﬁec“ thereziler
procedures indicated below.
Determine the actual number of
vacancies that arose in each of the
previous year(s) immediately precei’srs
and the actual pumber of vacancies
proposed to the filled in the current year

separately.

Considar in respact of each of e 3 years
those offices only who would be wmm ihe
zone of consideration with reference o
the vacancies of each year starting wilh
the earli est ;ear onmyards.

Drﬂpare a panel by placing the pangl *:3
the sarlier year above the one for thig nexd
year ard 50 O

Where a Commitice has already mst
in a year and. mrther Yacancies

v ‘pmceéure ne_uid.;téffieikﬁffﬁ

OF 8.1
THE
AES
{a}
{b}
{c
82
»
ST
ASF
&)

Fca' yacanciss dug © ;‘2*‘«&%
‘s’QiL!ﬂtar‘y" retirement; .new ‘creationis- éte.
belonging to the category which could not
be foreseen at the time of nlacing e
facts and . the matter before  the

Commiilse, umth,r W“edﬁg -of "{?23

Committee should ba held for é?’af?“iﬁg up
a s::anel forthe vacancies ‘thus arising. If
for any reason, the Committes cannot
meet for the ‘second time, the proce uddra
m drawing up of year-sr\a panel may &

followed when it meets next § for wremz‘wg -

oax.eis in respect c*? vacancies *sz% ariss
in the subsequent yzar.

in cases of non reporting of
vacancies dus 1o error or omissien, sinés
the wrong whereby such an  siror
artificially restricted the =zons «of
consideration cannot be undJm,
Reviey DPC should be hald kesping in
mind the total vacancies in the ;z,as:
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{::a O‘I“ cers in respect of whom
Mutacn for criminal charge

112 The Screening Committee shall
asses the qu:tabt%;t‘f of the oificers coming
within the purview of the circumstances
mentioned above, along with othér b
sligible candidates, without ’m(mw into
ccns*deraﬂan the t:afscx?;mas*y case/
eriminal pmsef*ut;ors which is pending.
THe .asséssmient of the Commitiee
including "#sfit for Promotion™ and ths
grading swarded by it will be kv;;'st ina
scaledd cover. The cover will: be'supsr
schibed - “FINDINGS . %“zm’@ﬁﬁ‘““" -THE
sUITABILITY “@Q PROMOTION TO THE
SCALE OF 5»3 :?E”Q?Eﬁ? OF-SHRL
.'...’“uaq._n.neﬂﬁ? -Fg &é%ﬁ ?iii. sa“
?Eﬁ?ﬁﬁ%éﬁ?%&ﬁ £F ’”?HE DISCIPLINARY

: CRIBINAL - ‘m@i"i’iﬁ 10

; “The prcaacdfrxga of

. o
i Sﬂgy \.-wﬁu'?iu'} u i'; viﬁtu

Eﬂl

ﬁﬁi@%% sb.%ﬁg @g gﬁs’ > '*3;2&#
procedure will be r:,di);}ted by - the
subseduént Screening committess - il

e ' the - disciplinary case - /. crsmxr;a!
pmsacuttcn against the m‘;csr concemed
is congludad, S

12, ADVERSEREMARKS 121 Where adverse remarks in the
Confidential  Report. c? the cfficer
concerned have not besn cemmuﬁsﬁa*ed
to him, this fact should be taken nole of
by the Commitiee while assessing the
suitability of the t:snau=r for promotion /
confirmation. In a case where a dscision
on the representation of an officer against
adverse remarks has not been taken or
the iime allowed for submission of
representation is not m@a the Commitiss
may defer the consideration of the case
until a decision on the repres er—*&mon is
arrived at.
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VIGILANGE 15.1
£ E,Zi%ﬁ*‘ii?r; WHILE
1MPLEMENTING THE
COMMITTEE
RECOMMENDATIONS
ORDER IN WHICH 16.1
SPROMOTIONS TO BE
925;4333
_Smomotion bF 1741
ﬁfﬁ&i% ON '
SEPUTATION

. i’%g";“ct}“!e pa';e!s, Eﬁsept ’r! {323!35 Wy ;u?‘@

' ccmﬂp%e‘hon of probation

Where the appointing authorily
proposes (O disagres with e
recemr—arzﬁaacns of the commities, H
mey 5ga§n tc the
Commitiee for rec onssdcr fion of their
szeiier  recommendations. i z?a
ﬁomm’si‘tea reiterates s aania

ommendat ions giving also the r:a~sm
in support  theredf, the appointing
authority | will take a decision efther i
accept or tovary

A f‘lvara*u:e irom vigilance angie

should be available before making actual
pramct on or confis ymation of officers
approved by the committes fo ensu ire
that ne dizdmpimary proceedings -are
pending against the officars concerned.

The officers piared in the :appmwd
pan&l: for prome’ieon are to be consider
for anpumtmﬁnt to- higl
order of their infer-se pess?.son in the

RS

dasc;pimxg ! court precesd ﬁgs ae
pending aya%si' an CiHcer. 7
progedure to ke adopted in cﬁvs of
officers - against  whom. disc imrg !
cmsnt'_ sceadings ais ;;cnd;rsfs fids Been

*’*‘73 SL.CGB&G!F‘“—‘ paracrapi

B
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: "-awa _;"f'cm ﬁ% c._r.:fe ard i
on *ﬁputa'tmn in pubhc m;e**ea;,
mcmdmg an officer who has gone en
study {aaw/zramm prowsms shsmd

made for his regéining ihe z@mpormiy-

fost aromo’uon iri. the higher ‘grade on his
return to the cadre. it hasto b borng in
mnd ‘che semon’cy of members of all india
services “ihich is fized at the time of thair
neried, is not ’:e
underge any change thmuohaut ths
career and sarly or late prowaoum of ai'*
officer Via-a-vis other officer(s) is 1o ha

no impact on their seniority. ’chamca g,

" such ar officer need not be VUCQ"T.‘::?def'%G

by a fresh committes, i subsequently
held, "nﬂ«- he coniinues fo be on
deputation / study leave / training. This
would be irrespective of the faci whather
of not he has got the bengfit of pro forma
promotion L'idf—:':‘" NBR

ar grac.‘as in ‘“hv'
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SiX al *@?” Ly
REVIEW OF SEALED
COVER CASES

%3 HoC -
PROMOTIONS N
CASES WHERE

DISCIPLINARY
PROCEEDINGS /
CRIMINAL

?E@ ECUTIONS ARE

PROLOMGED

i8.1

261

account all the {acis and circumstancas
of the d;acspiar»arv / criminal proceedings.
Where the Government denies arrears of
salary or a part of it, the reasons for
coing so shall be recorded.

it is nec essary to ensure that the
disciplinary case / criminal prosecution
instituted against an officer is not unduly
prolonged and all efforts o expeditiously
fi *;,!;ae for {B'Ou%“d‘ﬂc’s are taken so that
the nead for ke eping the cdses of ificers

i Wa’ad cover / covers is limited to the

barest - minimum. the ahp{sm’cn
auumﬁézee " concemed should
cer‘*preh@nssv ly review such cases on

{he expiry of six months from the date of

convening -of the first scrégning
commitieée | which - had ad)Ld;aa s
suitabifity and kept its findings in the
seafed cover, Such a review should be
done - cubseq;,eméy alse afier ﬂv\,r} six

-‘ronﬁr*s The review should, inter . aﬁa

cover  thé - pmﬂms; made in .th

_.stc'p,mefy; gt eu-'"xrcs £ crs*mi

-and furzi*er "r‘.:-aeu*‘

covpts{:sﬂn Thasame’ grecedﬁra is to.be
followed : or mrstdmnﬂ the cases ‘of
coﬁfimaiwn

‘As appointment of the members of
the All India Sérvices to various grades is
mads on regular basis and the concept of
one-time comzrma‘tmn exists in their
cases, the concept of grant of ad hoc
promotion is  alien to them. Unlike
Central Government Servants, ad hoc
premotions are not be allowed in ihetf‘
cases sven if the disciplinary cases /
criminal prosecutions instituted against
them are found to have baen prelonged.
In their cases, only six menthly review of
tHesr disciplinary / criminal cases is to ba

dertaken and efforts are o bs made to
Dcdite their compigtion

‘. :é;;e taken to. expedite their
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gview r:y the

u.:a Léﬁéde W ‘"’e:,er or not & ¢
Commitiee is justified, taking in mind
the na’tu"e of the adverse remarks toned

down or expunged. while considering a
deferred case or raview vy of the case of a
superseded officer, it the Committee finds

the  officer. fit for promotion /.

confirmation, if would pace him at the
appmpﬂa*e pchﬁ in the relevant panel
after taking into account the toned dowr
s‘e"r‘amﬁ or expunged remarks

hc ’Ehe officers placed junior to the
officer congsmed have be been promoted,

,the - latter - should be promoted
..*rmﬁdsa’eig and if therg is né vagancy,

jumor-mc«s‘i ‘person officiating in the
ﬁ:sri@r grade %h@u‘fi be reverted to

ﬁcmmmsf‘*ate im: 0% oromaotion, his pay
. shiould be fixed at the stage it would kave '

rma.-had 1e-been prometed from the
e - oicer m;amzatexy below him
ar@ﬁ*w,:ej bt no arrears for the

-;pasx per;:}ds would b admssmb in the
case of ccnﬁmtion, if the *rfrc:r

concerned . is rvc“mr“enced for
corrrmatfen on the basis of review, he
should be confirmead {rom the due clate.

Sd/-
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Promation of LP.S officers 10

Superlime scsle

am diregted tor
251 ‘7—9 forwarding t
of promotion, NPT ele. of
further been cxamined and rcww,c;d
make additional provisions keeping in view tho

g.r-;‘;*\:‘;xrh & r,-ﬂ?}_v a =
P& oiffcers and to say that thes
N i o .

admiimisirative conve

purpose of promotion ste and

A copy of the “—tdduum revisien i
for informauon
required that may be referred to this Ministry.

- please be zzm.ﬂowwﬂ ged.

Sepuor

and abmve Sw

sfer to this Minisoy's letter of eve

1
and complianss. In case. furthes

JAG,

seales

e 1
SCAIC.
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y number. dated
cs in the matter
guidelines have
1 to modify and

al neod for the
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Pars
11y Sub-head : PROMOTION TO THE JUNIOR AlLAINISTRATIVE

‘.

JAG GRADE (lndicated in para I} of guidohine: -
The existing provisions shall be substituted namely -

“Thus grade 15 non-lunctional und shall be adimssible  without any
sereening o all the officers working in the Seruor Time Scale who
have compleicd 9 vearn of service. from 1% January ol the relevant
vears except in case where any disciphinany. cni-unal proceedings are
pending agumnst any individual person™.

(1Y)  Sub-head - Promouon 10 Super ume scale

At the end of existing Sub-parn (D) following st 1} be added namaly -

(E) ~Promotion 1o these grades may be made at an' me during the year

of their eligibility™ =

Pam-3 0 Annexuie
Sub head : Determination of vacancies - (Mentioned . para 3 of Annexure)
Everv vacancy arising out of deputation for - period exceeding one
vear (instead of three vears) may be taken in» account jor preparng
the panel and other provisions will remain uncianged.

Pam |9
' . : ‘1. C ‘;. ~y % » { s - ) o - - i ‘S
Sub Paga, SECMONTHLY REVIEW ©F SEALED C OVER CA“ ES

Review of zcaled covercases { mentioned at rara 19 ol the

Annexure -
npeared in this sub-para

-7 Hengetorth review of

Ceexpiry of everv ies
seting of &C.

Where-ever the word “siximonthly review”
it shall be read as “Thre: _monthly revicew
sealed cover cases mav be undermaken on
months from the date of convening the first

Para- 8 ( Atter part 1£) of sub-para 8.3 following st il be nd dedy
(d)

{n case there js defay in holding the commi:.~e Meetings lor 3 year or
while considering the pames vear.ise. the names of those
smee retired  but ¢ il under the Zone of
b conmdered alongwith

more .
olficers who have
consideranon for the relevant vear may als

the vavano (adevasft  veas

the other otlicery  wuamm ol st
provided that they ase elipible and would J- ve been available had the

meeting been held m time. for prospotion 1 -he grade.
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